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Registar of Companies, Mumbai, and (iv) Reserve Bank of India with a direction

that they may submit their representations, ifany, within a period of30 (thity) days

ftom the date of receipt of such notice to the Tribunal along with a copy of such

representations to be simultaneously served upon the Applicant Company, failing

which, it shall be presumed that the authorities have no representations to make on

the proposals.

The Counsel for the Applicant Company further submits that since as on date, there

are no secured and unsecured creditorc in the Applicaot Company, and in view

thereoi the question ofsending notices does not arise.

The Applicant Company to hle affrdavit of service in the Registry proving dispatch

of notices to the shareholders, creditors, publication of notices in newspapers and

to the regulatory authorities as stated in clause 16 above and do report to this

Tdbunal that the directions regarding the issue ofnotices have been duly complied

with.

Ina Malhotra, MeEber (Judlctal)
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